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O.A, _94/97

Janaki, W/0 Sindhoor Pandy,

Sweeper, Office of the Meputy Chief

Controller of Explosives, Depsrtment of

Explosives, 46/226, Power House_ Extension

Road, Ernakulam North, Cochin-18, «e Applicant
(By Advocate Mrs. Sumathi DPandapani)

Vs.
1. Union of India, through the Secretary.
" Ministry of Industry, Department of

Industtial Development, Udycg Bhavan,
New Delhi - 110 011,

2. The Chief Controller of Explosives,
Nagpur.

3. The Deputy Chief Controller of
Explosives, Department of Explosives,
46/226, Power House Extension Roag,
Ernakulam North, Cochin~18. ++« Resspondents

{By Advocate Shri TPM Ibrahim Khan, SCGSC)

0.h5,231/97

K, Naga Raja,
Part Time Sweeper and Scavenger,
Sub Record Office, R.M.S. (CT) Division,

Kasaragod. e Applicant
(By Advocate Shri Sibi J Monippally)

Vs.

1. The Chief Post Master General,
Kerala Circle, Trivandrum,

2. The Superintendent, Railway Mail Service,
Calicut Division, Calicut.

... 3, The Sub Record Officer, Railway Service
' (CT) Division, Kasaragod, .« Respondent g

L Amrnini, Part time Scavenger,
Recorda Office, Railway Mail Service
} Division, Tirur,

. ?Wt O“/ ' .

S weeme?¥ . V, Velayudhan, Part time Sweeper, . U
Sub Regord Office, Railway Mail-Service, AoniFeant

(CT) Division, Tirur, s+ APP.-iCants
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3, P.C. Vikraman, c!sugl Magzdoor,
8ub Record Office, Hailway Mail
Service {CT) Division, Tirur,

4. E, Ragheed, Casual Mazdoor, Sub
Record Office, Railway Mail Service
(CT) Division, Tirur,

S, M.P, Sreenivasan, Casual Magzdoor,
Sub Record Office, Rallway Mail :
Service (CT) Division, Tirur, -+ Applicants
(By Advocate Mr, Sibi J Monippally)

Vs,

1. The Chief Post Master Seneral,
Kerala Circle, Trivandrum,

2. The Superintendent, Railway Mail
Service, Calicut Division, Calicut,

3. The Sudb Record Officer, Railway
Service (CT) Division, Tirur, .« Respondents

(By Advocate Shri George Joseph, ACGSC)

O.A, 234/97

1.P.S. Subramanian, Casual Mazdoor,
Sub Record Office, Railway Mail
Service{CT) Division, Ottappalam,

2. K, S8ubramanian, Casual Mazdoor,
Sub Record Office, Railway Mail
Service (CT) Division, Ottappalam,

3, M.Kunhilakshmi Amma, Casual Mazdoor,
sub Record Oftice, Railway Mail
Service (CT) Division, Ottappalam. .., Applicants

(By Advocate Shri Sibi J Monippally)
Vs,

1. The Chief Post Magter Seneral,
Kerals Circle, Trivandrum.

2. The Superirtendent,Kailway Mail
Service, Calicut Division, Calicut.

3. The Sub Record Officer, Railway Mail

Lesvito.. Service, CT Division,
/”'r;\‘f\'fh :
M
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" Ottappalam, «» Respondents

t gt ‘\l'
~ (By Advocate Mr. M.H.J. David J., ACGSC)
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O.A; 237/97

1. Saramma Seorge,
Part time Sweeper, , :
Office of the Senior Superintendent
of Post Offices,
Kottayam Division,
Kottayam.

-

2. Kanakam N.A,
Part Time Sweeper,
Office of the Postmaster Genereal,
Central Region,
Kochi - 682 016,

3. D.S. Ratnan,
Part Time Sweeper,
Office of the Post Master General,
Central Region,

(By Advocate Shri P.C. Sebastian)

Vs,

1. The Postinaster General,
Central Region,
Kochi-1l.

2. The Senior Superintendent of
Post Offices,
Kottayamr Division,
Kottayam.

3. The Pirector General,
Department of Posts,
Dak Bhavam

New Delhi, .« Respondents

{By Rdvocate Shri Jemes Kurien, ACGSC)
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‘Applicants in all these cases are Part time eesua}

labourets who contend that the part time casnal service
rendered by them makes them eligible for temporary status
in terms of the scheme therefor. They rely on several

decisions of the Tribunal such as O.A, 348/96, 674/94 etc.

2. The stand of the respondents ig that the scheme of
grant of tenporary status 13 not aprlicable to Part time

)
»

casual 1abourere.

3. The Hon'ble Supreme Court in Secretary, Ministry of
Communications and others Vs. Sakkubai and another (Civil

Appeal Nos, 360-362 of 1994) has held that Part Time

casual service is not eligible to be counted for the grant
of temporary status under the scheme formulated by the
Government of India, .

4, In the light of the decision of the Supreme Court,these
applications are only to be dismissed,

S. The learned counsel for the applicants have submitted
that the applicants may be granted freedom to take up the matter
with the departmental authorities, They may do 80 within one .
month. If such a representation is submitted by the applicants
to the competent authorities in thelr respective departments
the competent authorities shall consider the repreeentations

and pass appropriate orders within four months of their receipt,
6. Applications are disposed of as aforesaid., No costs.

Dated the 3rd June 1998,
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